
HIGTI COURT FOR THE STATE.OF. TELANGANA AT HYDERABAD(Speciat original trrt"ti"tii,ii ^

THURSDAY, THE SEVENTH DAY OF NOVEMBER
TWO THOUSAND AND TWENry FOUC 

_* '

PRESENT

[ 34181

...PETITIONER

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HoNoURAaLe snrlUSrrcE J.SREENIVAS RAo

WRIT PET]TION NO: 19301 oF 2016

Between:

AND

SRllt:,!:f;!['a3/Bno*],iii,^i,E,ATi":fr 
"ffi 

rd,B::,H?"mp,oyee,R:/o

l The District corector/chairman 
.District serection committee, District HearthSociety, Nalgonda Nalgonda Oistrict. 

-'

' I:fu?E$fit",y;.rJ"rrf3l]*,rearth orricer/, Member District Hearth Society,

3. The state of reranoana, rep by its principar Secretary, Hearth, Medicar andFa m i ry we tf a re oepi rtm e n t beii"iili I i,' u"riljrr"#i.

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry one in the nature of
writ of Mandamus decraring the action of the respondents in not considering the
certificate of pub{ic Health and Sanitation Technorogy awarded by the Bethesta
lnstitute of Hearth Science, visakhapatnam as one of the quarifications
prescribed for the post of Auxiriary Nurse Midwife (ANMyM'HA (F) on contract
basis in pursuance Notification dated 4-5-2016 as iilegar, arbitrary and contrary
to the rures, consequentiaily, the Honbre court may be preased to decrare that
the petitioner herein arso erigibre for the post of ANN/MpHA (F) on contract basis
in pursuance to the notification dated o4{s-20i6. and to pass such other orderor orders as this Honble Court
circumstances of the case.

may deems fit just and proper in the
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l.A. NO: 2 OF 2016(WPM P. NO: 23683 OF 2016)

Petition under section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

direct the respondents herein to consider the case of the petitioner for

appointment to the post of Auxiliary Nurse Midwife (ANMyMPHA (f:) on contrnt

basis in pursuance notification dated 04-05-2016 as per the Rules pending

disposal of the above w'it petition

t.A. NO : 1 OF 2016(WVMP. NO: 3418 OF 2016)

Between:
1. The District collectorichairman District Selection committee, District Health

Society, Nalgonda Nalgonda District.

2. The District Medical and Health Ofiicer/, Member District Health Society,
Nalgonda Nalgonda District.

3. The State of Telangana, rep. by its Principal Secretary, Health, Medical and
Family Welfare Department Secretariat, Hyderabad.

...PETITIONER

AND
G.Dhana Lakshm , D/o G.Narayana, aged 34 years, Occ Unemployee, R/o
H.No.18-12-1236, Ashok Nagar Miryalaguda, Nalgonda District.

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

vacate the interim orders made in WP MP No. 23683 of 2016 in WP No. 19301 of

2016 dated 17.06.2016 and dismiss the writ petition.

Counsel for the Petitioner: SRI SHAIK HAMEED, REP. FOR SRI M.R.TAGORE

Counsel for the Respondents: GP FOR MEDICAL HEALTH & FW

The Court made the following: ORDER



THE

THE H

TIIRTT

LES

PE

!.rusTI

HO ET cIIIEF

AND

JUSTICE ALOI( ARADHE

CE J.SON'B RI RAO

TITION No.193Ol of 20t6

ORDER: per tLLe Hon,ble the Chtef Justice Atok Aradhe)

Mr. Shaik Hameed, learned counsel representing
Mr. M.R.Tagore, learned counsel for the petitioner.

2 l,earned counsel for the petitioner submits that the
rssue involved in the Writ petition has been rendered
academic on account of efflux of time.

J In view of aforesaid submission, the Writ petition is
dismissed as infructuous

Miscellaneous applications, if any pending, shall
stand closed. There shall be no order as to costs.
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To,

1. One CC to SRt M.R.TAGORE, Advocate tOpUCI
2. Two CCs to Gp FOB M.EQ!C. AL HEALTH & FW, High Courr for the State ofTelangana at Hyderabad IOUTI-
3. Two CD Copies
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HIGH COURT

DATED:0711112024

ORDER

WP.No.19301 of 2016

DISMISSING THE WRIT PETITION

AS INFRUCTUOUS,

WITHOUT COSTS
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